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New Dalhi, this the &th dayv of March, 2004

Hon 'bie Mr., Justice ¥.S3.Aggarwal, Chairman
Hon"ble Sh. Sarweshwar Jha, Member (Al

Smt. Asha Rani Ratra

W/ Sh., R.K.Ratra

R/o 37, Ist Floor

Kiran vVihar, Dalhi - 9%,

CasRDDIiCcANnT
Ry Advocate Sh. $S.K.Gupta) '

vV ERSIUS

i. Govi. of NCT of Delhi
throuan Chiet Secretary
Delhi Secretariat
Plavers Ruilding, T.P.Eatate
New Delhi - 7,

7. Director

0ld Secretariat, Delhi.

3. The Princinal
Eovt. Sarvodava Kanva Vidvalava
Kiran vihar, Delhi - %%,

4., MDirector
Primary Fducation, Harvana
S.C.O.1F7-178%, Sector-17
Chandigarh. v . . n o REsDOndents

O R D E R (GRAL

M. Justice V.8, aagarmal .,

Learnaed counsel tor the applicant states that counter
reply  has not beean filed by Tthe respondents wvet. He shates
that as the respondents are oonsidering the claim of  the
applicant, he may be parpitted o withdraw the OA4 with
liberty +to ftile fresh anplication if‘the nocasion  arises,
Al lowed as prayved,

! N
7 Subject to atoresaid, 0& is dismissed as

withdrawn. Respondents should be informed of the order,
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(Barweshwar Jhal e (V.S.aggarwal
Member (4) “Chairman





